C.LLN.: U40109MP20065GC018637 (MP GOVT. UNDERTAKING)

Regd. Office : Shakt; Bhawan, Rampur, Jabalpur (M.P.)-482008
Tel.: 0761-2661111, 2660500, Fax : 0761-2661696, Website: www.mppmcl.com

No. CGM (Regulatory)/ \H Jabalpur, Dated: 20 lOR l’lo 2

To,

(5,?;: () MP POWER MANAGEMENT COMPANY LIMITED

The Secretary

Central Electricity Regulatory Commission,
3"& 4" Floor, Chandralok Building,

36, Janpath,

NEW DELHI - 110 001.

Sub: Comments on draft CERC (Regulation of Power supply) (First Amendment) Regulations,
2020.
Ref: CERC Public Notice dated 16.07.2020.

Reference may please be made to Public Notice dated 16.07.2020 vide which comments/
suggestions/objections have been invited by Central Commission on draft CERC (Regulation of
Power supply) (First Amendment) Regulations, 2020. In this context comments/suggestions on
behalf of M.P. Power Management Company Ltd., Jabalpur are enclosed herewith for kind
consideration of Hon’bJe Commission,

Encl: As above. ‘
Addl. CGM(ReguIatory)
O/o CGM (Commercial-l)




cCoOM
(REGULATION OF POWER SUPP

MENTS ON DRAFT CENTRAL

ELECTRIICTY REGULATORY COMMISSIO

N
\

LY) (15T AMENDMENT) REGULATIONS, 2020

Commission has floated the Draft Central Elec

tricity Regulatory Commission (Regulation of

Power Supply) (First Amendment) Regulations, 2020 to align provision of the 2010 Power Supply

Regulations with various amendment
period. C
interested persons on the provisions of

s/ repeals/ enactments that took place during the intervening
ommission has invited comments/ suggestions/ objections from the stakeholders and
above draft Regulation, Accordingly, following

suggestions/ comments on behalf of MP Power Management Company Ltd. are being submitted
for kind consideration of Hon’ble Commission:

S. No of { Existing provision Proposed provisions
Draft.

2(2)

24

Comments j

Sub-clause (d) of
clause (1) of
Regulation 2is
regarding
definition of
Commission

Sub-clause (f) of
clause (1) of
Regulation 2 s

regarding
definition of
‘Default Trigger
Date’

No existing clause

Sub-clause (d) of
Clause (1) of
Regulation 2 of the
Principal  Regulations
titled as “Defaulting
Entity” shall be
renumbered and
substituted as under:
(d-i) ...........

Sub-clause  (e) of
Clause (1) of
Regulation 2 of the
Principal  Regulations
shall be substituted as
under:

‘(e) Default
Date’.......

Trigger

The proposed amendment is not clear
as the existing provision in sub-clause
(d) of clause(l) of Regulation 2 is
defining ‘Commission’ and not the
‘Defaulting entity’. May kindly be
examined to avoid inadvertent error.
The proposed amendment must be to
replace the existing sub-clause (e) of
(1) of Regulation 2

Sequencing/numbering of the proposed
amendment is not clear. It is proposed
that Sub-clause (f) of Clause (1) of
Regulation 2 of the Principal Regulations
shall be substituted instead of substituting
sub-clause (e)of clause (1) of Regulation

(2)

New sub-clause (e-i)
shall be added after
sub-clause  (e) of
Clause (1) of
Regulation 2 of the
Principal  Regulations
as under: “(e-i) “Due
date” for payment of
outstanding dues shall
be:i).........

1] Pe—

iii) as per provisions of
the respective
Agreements for
entities not covered
under sub-clauses (i)
and (ii) above.”

The proposed new sub-clause (e-i) (iii)
should be deleted and similar provision
as proposed in sub-clause (e-i) (i & ii)
must also be made applicable to all
entities irrespective of the provisions
contained in the Agreement. This is
being proposed for the sake of
consistency and uniformity in the
treatment of due date for alf the
stakeholders.






